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Bt O, M. Xodiuria: Even in Maha-
Mr, &Speaker: Whatever it s, It
cannot be raised now.

Shri C. M. Kedaria: Bales of cotton
are not lifted by industrialists and

Mr, Speaker: Please resume your
seat. He cannot raise that question
now. May I request him to take his
seat—] am on my legs and both of
us cannot stand at the same time. If
he gave notice yesterday, he cannot
raise it today. It will have to be
looked into, approved, admitted and
then circulated. Not only in Maha-
rashtra and Gujarat, in all other
States also there is some problem or
the other. This is not the way to
raise matters here.

l&n_mngt(qz{ﬂ'r)'m
wgtzn, ¥ ow wfAn wdew Afew
mr 2

Mr. Speaker: Order, order, The
other day also the hon. Member raised
this point. He 1s repeating it today
also, He must follow the rules. He
is a new Member. I agree that he
has given notice of a Calling Aiten-
tion Notice. The moment he gives
notice it cannot be taken up here.
Everyday the hon. Member is getting
up and shouting. This is not proper.
Unless his Calling Attention Notice is
admitted and put down on the Order
Paper he cannot every day get up
Like this and start speaking. This is
not proper.

12.51 hrs.
RE, QUESTION OF PRIVILEGE

wre T Wiy wifgar (wofty) -
eI HET, ST ewrT ¥ R cferer
feft § fe ¥ frdwfirere & ster o
LR E Sad 4 HE UL SR
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Mr. Bpeaker: The hon. Member may
resume his seat. Let him hear me
first and later on say what he wants
to say. Just now, while I was coming
to the Chamber, just ten minutes
before that, his letter was handed
over to me. This case of Svetalana
has been discussed here twice. Theare
was no time for me to consider his
letter, a long letter running into three
or four pages.

Wre T wAtgx Wiy : few W
o wrowt fer & 7

Mr, Speaker: I do not know. I did
not read it fully and carefully. It is
Svetlana's letter to him or something
like that. Whatever 1t is, as 1 said,
it was given to me only ten minutes
before my coming here. How can 1
take it up here now. I must have
some time at least to consider it and
take a decision. Let me consider it
first.

sft @ Arrw STEY (WEET) ¢ Ay
WA AREA T A § | AT waw ¥ Iy
T W @1 & e A sava wneder sy
¥ A g IE FEAL

Mr. Speaker: The hon. Member
‘here has become a problem for me.
{ do not know how to stop him from
getting up like this. He cannot inter-
rupt the proceedings like this,

Shri M. B. Masani (Rajkot): Mr.
Bpeaker, Sir, there is no doubt that
some new evidence has come to light
on which a motion of privilege may
conceivably be based. You quite
rightly said that you got the letter
only ten minutes before you came and
therefore did not have time even to
read it. May I request that tomorrow
you may either give your consent, if
you so desire, or at least give the
reasons why you are not giving your
consent.

Mr. Speaker: Give me some time to
consider it. 1 have nelther rejected
it nor accepted it. Give mo some
time,



afa

w1e Tw wotge S frmy (dw
o o gF gure g7 Nl v el
fo & umr ¥ wgar g §f—
Mr. Speaker: What is the use of his

discussing it and then asking me to
consider?

Tre Trer g Wifgay : wra 33
LU ZE (R
Mr. Speaker: If you take up the
subject and begin explaining it, it
will be a bad precedent. 1 will first
read the letter and take a decision. I
shall communicaté my decision to the
hon. Member. Then will be the pro-
per time for him to tell me. I will
have a word with Shr1 Limaye also.

Then we can discussit it. I have no
objection.

Tlo W WAL Wifgm : WA
wgTaT, a9 v feee g A .

Mr, Speaker: Then anything can be
raised like this.

Sio TR wAgT  Wifgan : 377 o
gare s & agi e o w9z
T WL ¥aw OF gEIT R @I
g 1 favfawre & wmad ¥ WX g9
wifer g &, gt W o, frw WY
STENT et ATy W §, wgA Y 7w
ag gt w17 fe wgt o 7 mew #1
g frmm @ M wg gww
B R fEag mEE A
arad I oo @ A W & wrawr
g A % AW g T
aT—f6 T & ST AT §W qF wAT
Raz s wg | W Wy (U AN
CTH AX A T A9HT AT 6 g
o Tt wsar g & Fram s
®EAT, WY A FFT | AFET SRwrAn
oft w1 M w7 ww Fazacie A fman g,

Mr. Speaker: Again, do not go into
the merits, Permit me first to go
into it
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Tio vrr wige AW : wE W
LR Ol

Mr, Speaker: Not in details. I would
like to take time to go through it

Tie T ANge wWifgE o aw fae
WY T ZI9ET WY O & oiford

Mr. Speaker: Let me see. I cannot
say it now. [ would like to discuss
1l at 4 o'clock or 5 o'clock, whenever
I am free, either with him or the
leader of the party. I will discuss
it and then give my view.

Bto TR wAlgT Wifiay : W aR
T & 9T qE £ & | g AT oy
LU

Mr, Speaker: I have told you what
1 am gowung to do. Now, Papers to be
l;id on the Table.

Shri P. K. Deo (Kalahandi): 8ir,
on a point of order. Under rule 225,
if the Speaker is satisfied about the
urgency of the matier, he can allow
a question of privilege to be raised at
any time during the course of the sit-

ting, So, suwo motu you could give
permission.

oft wifere =me dear : (W2T) =T
wifgar &1 |/ a1 & 71 wewrw § 7

Mr. Speaker:

It is an important
point.

1 am going to consider it.

!:-mwﬂgm:ﬁﬁu
% ¥ g8 R & ff RAwrn A ¥ AT
w1 aeew & & wwwar § s oo
I A T XA WA ST qvaow §
gafed 3¢ Q@ om0

I wieTe wier At § @ o g
T a7 fr SRawET F71 IR S ¥
T gEew § 1 QT eRaeT T
waTy JomET wmET § o

Mr., Speaker: Let us not discuss it
here now.
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&t Bal Raj Madhok (South Delhi):

Svetlana issue to be raised again and
again, allowing the other important
work to suffer,

Mo T woET W - wa |y
e | ag wfed & oary wr g
Wi W ogE AT § e g afat
WY TwTAT TR § 1 A 6 & g Y
€ | TSy Afadt W @

Mr. Speaker: No, we cannot go on
discussing it now?

Shri Guaoanand Thak.r ; ye--

Mr. Speaker: 1 have been repeated-
ly asking the hon. Member to resume
his seat. Every time the hon. Mem-
ber 1s standing up and saying some-
thing which is not proper. 1f he has
any problem to discuss, let him come
1o my chamber and discuss it. But,
without giving any notice, getting up
everyday and shouting is not proper.
He 15 2 new Member. If he has any
Erievances, I would hike to solve them,
but shouting in the House in this
manner is not proper. If he has any
problem, I would request him to meet
me in my chamber and place therm
before me,

Shri Hem Barua (Mangaldai): Are
we to understand that you want to
solve the problems of only new mem-
bers and not the problems of old
Members?

Mr, Speaker: No, not at all.
you are welcome to do that.

All of

1238 hrs.
PAP!RSLAIDONTH:TABL!

Avprr Rerort (PosTS AND TELECRAPES)
AND APPROPRIATION ACCOUNTS

The Deputy Prime Minister and
Migister of Finance (Shri Merarfi

Pipers Lald 2628

Datal): I beg to lay on the Table a
copy each of the following papers: —

(1) Audit Report, Posty and Tele-
graphs, 1967, under article
151 (1) of the Constitution.
[Placed in the Library. See
No. LT-204/817.]

(2) Appropriation Accounts, Posts
and Telegraphs, 1965-68.
[Placed in the Library. See
No. LT-205/67.]

OrpErs or ELEcTION COMMISSION

The Deputy Minister in the Ministry
of Law (Shri D. R. Chavan): On
behalf of Shri Govinda Menon, I beg
to lay on the Table a copy each of the
following Orders of the Election Com-
mission, under sub-section (2) of sec-
tion 11 of the Delimutation Commission
Act, 1962:—

(1) Order No. 10A published in
Notification No. S. O. 1934 in
Gazette of India dated th.
25th June, 1966, making cer-
tain corrections in the Deli-
mitation Commission’'s Order
No 10 dated the 25th January,
1866, relating to the State of
Maharashtra.

(2) Order No. 5A published in
Notification No. 8. O. 8185 in
Gazette of India dated the 17th
October, 1966, making certain
corrections in the Delimita-
tion Commission’s Order No.
5 dated the 2nd June, 18686,
relating to the State of Bihar.

(3) Order No. 5B published in
Notification No. 8. O, 36801 in
Gazette of India dated the
26th November 1866, making
certain amendments in the
Delimitation Commission's
Order No 5 dated the 2nd
June, 1066, relating to the
State of Bihar,

(4) Order No 17A publishegq in
Notification No. 8. O 3876 in
Gazette of India dated the 8th
December 1966, making certain
corrections in the Delimi‘a-
tion Commission's Order No,



